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for the records. List it for orders on 8.6.01. 

Vi man 

Plr.S.Ssrma, lsauzned counsel for the 

reepond.nts aeked for ties to file written 

statement. - 

- 
- List on 5-7.2001 for order. 

( C C A~~ ar  

List on 10.8O1. to enable the 

respondents to file written statement, 

Vice-Cha irman 
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719101 	4 weeks time is allowed to the respondents 

to file written statement, 

List on 10/1Q/1 01 for order, 
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Ilember 	>_ 

Mb 

'Yk 	L 
10.10.01 	List on 28.11.01 to enable the 

respondents to file written statement. 
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Mr S.Sarma, learned counsel for 

the respondents prays for time to file 

written statement. Prayer  allowed. 

List on 2.1.2002 for order. 

L 	 Member> 

Though the opportunLty was given 
to the respondents, the respondents 

not filed the wrjtter statement. 
Th case be listed for hearjz on 

6.2.02. In the meanwhile the respon.. 
dezts may file written statement. 

IC. 
Member 
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o• ,  bRegistry:. 

I 

.A. No. 154 of 2001 

of he Tribunal 

:6.2.02 	 Prayer has been made or behaj 

f Mr. G.K.Bhattacharyya, learned 

:counsel for the applicant for adjour-

nment of the case. Prayer is allowed. 

List on 28.2.2002 for hearing. 

tljce-Chai rman 

mb 

,fci4i 

6.3-02 I 	Heard counsel for the parties. 

Hearing concluded. Judgment delivex'ed 

in open Court, kept in separate 

I sheets. 

The application is allcwed in 

terms of the order. No order as to 

:1 costs 

Member vice _Chajrman  

pg 
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CENTRAL ADMINISTPT 	TRIBUN 
GUWAJ-JTI BENCH 

Or 
inal Application No.. 154 of 2001 

- 	

Date of Decjgjo... 6- -2002.. 

Sri Chandj Nath 5arma 	

Petitioner(s) 

Sri G.K.Bhattachayya, B.Choudhury 

.Advocate for the 
- 	 --Versus.... 

Union Of India & Crs. 

Sri J.L.Sarkar, Railway standing Counsel 

R€ 3pode 
THE 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application NO. 154 of 2001. 

Date of Order : This the 6th Day of Match, 2002. 

The Hon Ible Mr Justice D.N.Chowdhury,Vice-Chairman 

The Honble Mr K.K.Sharma, Administrative Tribunal, 

Shri Chandi Math Sarma, 
son of Late Ratneswar Sarma, 
Resident of I(ushalnagar, 
P.O. I3amunimaidan, 
Guwahati-21. 	 . . . Applicant 

By Advocate Sri G .K . Bhattacharya, B .Choudhury. 

- Versus - 

I. The Union of India, 
• 	Represented by the General Manager. 
• 	N.F.Railway, Maligaon, 

Guwahat.j * 

Divisional Railway Manager. 
• 	M.F.Railway, Lumding, 

District - Nagaon, Assam. 

Senior Divisional Mechanical 
Engineer (Diesel), 
New Guwahati, 

• 	N.F.RailWay. 

Senior Section Engineer (Works) 
N.F.RailMay, 
New Guwahati. • Respondents. 

By Advocate Sri J.L.Sarkar,Railway standing counsel. 

ORDER 

CHOWDHURY J. (V.C) 

• 	 The applicant is a Railway servant and presently 

• 	working as a Junior Engineer-li (Electrical) at Diesel 

• 	Shed, New Guwahati. He was allotted a railway quarter 

No. 332(C) Type II at New Guwahati vide allotment order 

dated 15.12.93. Acccrding to the applicant he surrendered 
from 

the quarter alloted to him with effectL15.1.2000.  The 

applicant stated that on 23.1.2000 he received a letter 

dated 7.1.2000 issued by the respondent N0.3 informing 

contd. .2 
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the applicant that the railway quarter alloted to him Was 

cancelled . On receipt of the communication dated 7.1.2000 

from the office of the Senior Divisional Mechanical Engineer 

stating that the said qtarter had been sub leted by the 

applicant, the applicant vacated the quarter on as .1 .2000. 

Thea pplic ant however stated that by the communication 

dated 9.3.2000 damage rent Was deducted from him for tk 

period from the date of sub letting tt the date of vacation 
had 

of the quarter. The applicantalready vacated the quarter 

and by communication dated 25.1.2000 the authority took 

possession of the said quarter. The applicant submitted 

his application dated 3.2.2000 before the respondent No.3 

claiming House Rent Allowance admissible urer the rules. 

Sinee the respdndents did not respond to it, the applicant 

moved this Tribunal praying for a direction on the respon-

dents to pay him the hpuse rent allowance. The applicant 

also mentioned about the 'enquiry held by the respondents 

under Rule 11 of the Railway Servants (Discipline and 

Appeal) Rules, 1968 on the allegation that he had subleted 

the railway quarter in question. The applicant submitted 

his written' statement and in due course the respondents 

imposed penalty on the applicant vide order dated 26.4.2000 

stopping his increment fork 2 years without cumulative 

effect. It has been stated that the applicant has preferred 

an appeal against that ceder and that appeal is still 

pending before the authority. 

2. 	The respondents submitted its written statement. 

In the written statement the respondents stated that the 

applicant's claim, for house rent allowance was forwarded 

to the DGM(G), N..F.Railway, Maligaon for clarification 

ccritd . .3 

11 
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and the matter is still under consideration. As regards 

the applicantts contention as to the recovery of damage 

rent the respondents stated that the damage rent was 

deducted for the period from the date of sub-letting to 

the date of vacation of quarter. In the written statement 

the respondents also mentioned that the appeal of the 

applicant addressed to the appellate authority received 

on 10.1.2001 and the same was forwarded to the appellate 

authority for disposal. 

3. 	We have t'e ard Mr B.Choudhury, learned counsel for 

the applicant as well as Mr J,L.Sarkar, learned Railway 

standing counsel for the respondents at length. On 

consideration of the materials on record it appears that 

the applicant is not occupying any railway queEter. He 

vacated the same quarter on 15 .1.2000 and the applicant 

is now lttv±ñgin his own house. A railway servant living 

in a house owned by him, his wife, children, rather or 

mother shall also be eligible for house rent allowance 

under the scheme adopted by the Railway authority. In the 

office memorandum it is indicated 

providing house rent allowance to the railway servants 

on fulfi1ling the required conditions. In the circumstaces 

we do not find any justification for not providing the 

house rent allance to the applicant as per rules. On the 

teeth of the opposition raised by Mr J.L.Sarkarwe hold 

that the applicant is entitled to the house rent allowance 

as per law. AS to the legality of the order of imposition 

of penalty on the applicant we are not passing any order 

in view of the fact that the matter is under consideration 

before the appellate authority. In our considered opinion 

the appellate authority is required to decide the appeal. 
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Let the appellate authority decide the appeal, preferably 

within a period of 3 months from the date of receipt 

of this order. 

4. 	For the reasons stated above we direct the respon- 

dents to take up the matter pertaining to granting of 

house rent allowance to the applicant and pass necessary 

order thereon within a period of 3 months from the date 

of receipt of this order. 

The application is allowed to the extent indicated. 

There shall, however, be no order as to costs. 

IC.K.SHARMA ) 
	

D.N.CHOi0HURY 
ADMINISThATIVE M4BER 

	
VICE CHAIRN 

MI 
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1 he c:oun se i. of res pc:'n ci en ts most respe c: tfu 1 1 >' 
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:i. That the application is r::i:. maintainable 
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UWAHAT. 
ADMIII$TRATIVE TRIBUI'IAL 
BENO FILl GUWAHATI 

0 .A. N 0 . 154/2001 

Sri G•.N.Sarrna 

UniOn Of India & 0thers. 

In the matter 0 f t 

Writ ten statement On behalf Of 4 

the resp°ndents 

The rosp°ndents in the ab°ve Case m 0st 

respect fully beg t° state as under : 

That the resp°ndents have g 0 ne. thr°ugh the 

0riginal appli•cati 0n and have underst°°d the centents 

there°f. 

2 	That the resp°ndents dO  n°t admit any statement 

except th°so wh±ch are specifically admitted in this 

written statement. Statements n°tadmitted are denied. 

3. 
	That bof0re traversing the parawise statement 

Of the °riginal applicati°n the respOndentc.i beg t 0  state 

the brief hist°ry of the case as under: 

That the applicant is at present P% ted at NGC 

D10501 Shed and he was all°tted Railway Quarter N°.332—C 

Type—Il at Wow Guwahati. Acc°rding to Quarter all°tment 

Rule 1989 ( hereinafter referred to as the said rule ) 

a Raily empl°yee can n 0t sublet the quarter all°ted 

to him. Para 10.5 of the 5aid Rule reads as under: 

C0td..2/ 
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It 10.5 It shall be clearly underst°°dby t1m railway 

e pl0yee  000upying a railway quarter that the quarters are 

n°t sublet any part 
r- 

regard shall be 

If the c°mplaint is w.  

he shall rep°rt the mtter to the C 0ntr°lling 

' °ficers f°r necessary DAR acti 0 n and the all°tment shall be 	' 

cancelled f°rthwith. U  

It is statedthat the applicant subltod the quarter 

all°ted to him wof lo-11-99. As per the quarter all ° tment 

xLie. 1989 the all 0tment Of the said quarter was cancelled 

i. the 0ffice letter dated 7.1.00 and damt- ge rent was  

iinped fr°m the date Of subletting to the date °f vacati°n 

the quarter. Besides, DAR aeti°n was taken by st°Ppirg 

t:he pPliCantS'S increment f°r 2 yes with non-cumulative 

effect. 

4 	That in rply t o  the stamentS in para 4.1  to 4.4 

is stated that Sr.Divisi°nal Engineer, Maliga°n issued 

J:,.ffice letter dated : 27/12/1999 t °  the D ME,/GC f°r 

ting necessary acti°n d epartment ally agairt the applicant 

Or subleting the quarter liO. 332(C) Type-Il wet. lb-11-1999. 

Per the said nile the all°tment Of the said quarter was 

aneelled by the 0fficer letter NU. M/258/D/NGC/2  dated. 

11112000 and the applicant was asked to vacate and hand 0ver 

t he said quarter t° Seni°r 3ecti 0n Engineer (W°rks), New 

c; uwahatl. Tbg applicant vacated the said Quarter on 25/1/016 

C°ntd.3/ 

mant f°r his b°nefiod use 0nly. He shall 

±' whole Of the h°io. C°mplaints in this 

addressed 

j 1 1sti fled 

t 0  Chairman. Ii°usig C°minittee. 



That, in reply to the statements in pàra 4.5 to 4.7 

(is stated that the applicati°n Of the app1icnt claitning 

Rent All°wance was f0rwed t 0 DCM(G)/N.P.y./MLG 

Pr clarif1cati°r as t o  whether he can be given such 	Wr  

.li°wances • It is denied that t he applicant was given 

erbal assurance regardi rg I-J°use Rent All°wanee., 

As Per the said Rule the disciplinary acti 0 n was  

itiatod against the applicant by Mom°. N°. i/258/D/NGu/2 

9/3/20009 and the damage rent was deductd f 0r the 

ri°d fr°m the date Of sub-letting t 0  the date Of vaeati°n 

quart er. 

That in reply to the statements in para 4.8 to 4.9 

is stated that after c°nsidering thedefence Submitted by 

applicant the disciplinary auth°rity imp°sod peialty Of 

s0page Of next increment f°r 2 years with°ut cumulative 

efect. It is stated that the appflcantdid n°t take any 

prmissin to leave Head Quarter in the m°nth Of 0vember-

199. He was present O  n duty. Theref°re, it is denied that 

to applicant was °ut °fstati°n. It IS further stated that 

all°ttoe, t° keep his relatives °ther than family, has 

t' take pri 0r permsi°n from his c°ntr°lling Officer. JO 

sch permissiOn was Obtained by the appliCant. 

That in reply to the statements in Para 4.10 it is 

ated that the appeal Of the applicant addressed t o  the  

pellato auth°rity i.e. DRM/LMG was received by the 

sp°nderjt O,3 Or, 101112001 and the same was fOrwarded t° 

,0 appellate auth°rity f 0 r his disp°sal. 	Vz 

( J 

C 0ntd..4/ 
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TEatin reply to the statements Ir; para 4.11 the 

resp°!1er]ts rd berate the statements made in f0xg°ing 

paras. 

That ir the faCts and circutances Of the CaSe 

the applicati°n deserves to be dismissed with c°st. 

VEPJPICATI 0N 

_w0 rki ng 

as 	gr  

1I.P.Raiiway. Lumding, dO hereby verify that, the statements 

made in the paraphs 1 t o  9 are true t °  my kn°wledge. 

Ludig. 	 3ignature 

th Marcht 20020 
r. 

. 	Lmding 
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IN 'u HE (;ENTRAL Ar)M:rN:rs HA "lIVE 'i' RIPtJNAL.:CUAHA fl: .BENCH 

(An application UJs., .19 of the Administrative Tribunal 

Act., 1.985) 

ORIGINAL APPLICAT:LON NO. 	OF 2001 	J 

Shrj. Chandi Nath Sarma, 

son of Late Ratnesjar Sarma, 

Resident. of Kushalnaqarq 

amuniai dan, 

APPL ICANT 

- v' SJS 

The Union of India, 

Represented by the General Manaqer 

N.E., Railvay., Ma ...iqaon. 

Cu wa ha ti. 

2 	Divisional Raih'ay Manaqer, 

N..FRail'ay. Lumdinq, 

l.:istrict. 	Naqaon. 	Assam.. 

. Senior F)ivisionai. Mechanical 

Enqineer (Diesel). 

Ne tii (;uahat.i 

N. F Ha....way.. 
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4. senior Section Enqineer (Works) 

New Guwahatl 

N.E ..Rail way.. 

:1.. 	 pARTICULARS OF THE ORDER A(AINST WHICH THE 

APPL ICATION Is MADE. 

i) 	:I:].leqal and arbitrary action of the aut.hori- 

ties in denyinq the. applicant the house rent allowance 

otherwise admissible to him is provided in the. Railway 

Boards Circular dt.d.. 26.7.67.. 

Office order No. M!258/t)!NCC!2 dt.d. 26..4..2000 

passed by the Rpondent No. 3 whereby a penalty of 

st.oppaqe of next increment, for 2 years without. cmmua 

tive effect was imposed on the applicant, and 111 eqal 

and arbitrary action of the appellate authority (Respon-

dent No.2) in not disposinq of the appeal dtd. 

2., 	 JLJRISDI(:;TION 

The applicant declares that the 	subject 

matter of the order against. which he wants redre.ssal is 

within the jurisdiction of this Tribunal.. 

3.. 	I... I MIT A T:r..ON. 

The appj:i cant further declares t.hat 	the 

Cont.d ... ,/- 

-'I'' 	"p'4uo') 



.pp1cat.on j iithifl 	t.hE 	limitation prescribed 	i.n 

section 2. of the Administrative Tribunals Act, 	1$85 

.4. 	 FAC::Ts OF THE CASE 

That, the applicant initially joined service 

under the N. F..Railway as #lect.rician Crade-III in the, 

year 1.967 and in due course he was promoted to Junior 

•Enqi. neer-1I (Electrical) in the year 1.998 and at presEnt. 

he is posted as such at Diesel. Shed, ..New Guwahat.i and 

t h e applicant, was allotted a railway uart.er No. 

typo .......at. New uwahati vide. Office allotment; order No. 

M!258j1'*)/N(u!1 dtd..  

2. 	That the appi...cant begs to state that on 

7. 1.,2000 , 	he submitted a letter to Respondent No.. 3 

stating the fart.s due t.o which he was surrendering the.. 

railway guart.er alloted to him w.....f .....5.0....20(0. 

A 	copy of the letter 	dtd.. 7.1.. 2000 	is 

annexed herewith and marked as ANNEXURE-I.. 

3.. 	 That 	suhseguont]..y. on 23.1. ..2000 thE. appli 

cant received letter No ..M/258/D/Nc;c/2 dtd. 7 ......2000 

lssuE.d by Respondent No ..3 whereby thE:. appi. icant was 

informed that the railway guarter allot.ed hm had been 

cancelled with immediate EffEct on receipt of a commu 

Contd.......I" 
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ncat.ion dt.d 	27/30.12,99 from the office of Senior 

i,ivisional Enqineer st.at.inq that the said quarter had 

ben 	suhlett.edhY the applicant... However, in the con- 

the aprlicant states that the said allot.ed quarter 

was cancelled without qivinq him any prior notice of 

cancellation.. In the said letter the applicant was 

further directed to hand over the quarter to Respondent. 

no. 4 and to produce a clearance, report reqardi. nq 

vacation of quarter from Respondent no.. 4.. In the above 

mentioned letter, the office Superint.endent. (Electr'i 

cal) was also directed to recover damaqe rent till a 

clearance r.port reqardinq vacation of quarter is oh--

tamed and produced from respondent. no.4 

A copy of the letter dt.d.. 7 1 .2000 is 

annexed herewith and marked as ANNEXURE - 

II- 

4, 	That the applicant beqs to state that. on 

receipt of the letter dt.d.. 72000 (Annexure-IT), the 

applicant immediately vacated the quarter on 25.1.2000 

and accordinqly handed over the possession to Respondent 

no 4 who acceptEd the same by his letter No!NGC!2 

dt.d,. 25.1.2000. The applicant, thereafter suhmitt.e.d the. 

.ie. t.t.er in the office of Respondent no.. 3. 

A copy of the letter dtd. 25.1.2000 is 

annexed herewith and marked as ANNEXURE-

III- 

uont.d . .. I- 



.5. 	That.)  t.hereafter, the applicant, on 3..2. 2000 

made an application to Respondent No. 	claiminq house 

rent allowance which is admissible to him as per rules 

after surrendering the quarter al ..oted on the ground of,  

unauthorized sub..ettinq but there was no response to his 

letter. The alicant thereafter had been visiting the 

office of respondent authorities several times and he 

was given verbal assurance that house rent allowance 

will be given to him.. 

A copy of the app.. icat.ion dt.d. 3..2..2000 is 

annexed herewith and marked as ANNEXURE-

Iv. 

6. 	 That , 	in the meanwhile,, the respondent au- 

thorities had calcUlate.d the damage rent at Re,, 2100/-

(f:jpp. two thousand ando one hundred only) and had 

started recovering the some in install. nient.s from the 

3pPli cant... 

Some copies of the pay-in-slip showing the 

recovery of damage rent are annexed here-

with and marked as ANNEXURE-V. 

7., 	That., as such the app ....cant was surprise.d to 

receive. one Memorandum no M/258/D/Ncc/2 dtd .. 

from Respondent No. 3 on 15..3..2000, whereby the appli-

cant was informe.d that the respondent authorities has 

proposed to take action against, him unde.r Rule 11 of the 

(;ontd .... I- 
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Railway Servants (Discipline and Appeal). Rules, 1968. 

The charge was that the applicant had subl.ett.ed the 

rail way quarter No. 332(C) Type :r:r. at New Cuwahat.i 

alLot.ed to him. It is relevant to mention here that the 

applicant had already vacated his quarter on 25 .L2000 

against which he had submitted a vacation report. dt.d.. 

25.1.2600, from Respondent no. 4 and damage rent was 

being recovered.. 

A copy of the 	said Memorandum 	dt.d. 

9.3.2000 is annexed herewith and marked as 

ANNEXURE-VI - 

8. 	That 1  on rEceipt of the charge memorandum )  

the applicant immediately, on 2432000 submitted his 

wrtt.en statement in defEnce denying the charge and. 

stating that during the month of November, 1999 his 

family was out of station for treatment of his wife and 

during this period one of his relatives was t.here for 

too looking after the quarter. WhenAleturned to Cuwhati., 

..kcame to know that somebody wrongly reported to Sr.. 

Mali gaon, 	that 	5Jh1.E:.tt.ing the quarter 

on the basis of which :khad to vacate the quarter. 

A 	copy of the said defence 	is 	anrexed 

herewith and marked as ANNEXURE-VIl. 

011 	 Cont.d... 

V 
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9. 	That., as such, the app. icant was surprised 

to receive the impugned order No. M/2%8/D/Nc::c/2 dt.d. 

2642000, passed by the Resrondent. No., 3, whereby,, t h e., 

applicant, was informed that the explanation to the 

minor penalt:y charge memorandum dt.d. 93..20'00 suhmit.t.c.d 

by him was not found satisfactory 'and a penait.y of 

stoppage of nOxt increment, for 2 years without cumula-

tive effect has been imposed. 

A 	copy of the impugned 	o r d e r 	dt.d. 

26.4.200(1  is annexed herewith and marked 

as NNEXURE-VIII 

.10. 	That, thereafter, the applicant immediately 

on 12.06.2000. submitted an appeal to Respondent. no. 2 

challenging the order of penal.t.y (Annexure-Vill) dt.d.. 

26.4.2000 and that. there was no .1ustific..at.ion in impos-

mg the penalty as damage rent had already been deducted 

from t h e, aplican:t's salary and prayed that hc. hc. 

exempted from the charge and hCuse rent allowance be 

paid to him which is otherwise admissible to the appli -

cant as per rules.. It is pert.inc.nt to mention here that 

the appel.late authority is rc.gui. red to d ...pose of such 

an appeal in Lc.rms of provision )aid down in Rule 22 (2) 

(a ) (b) and (c)  

A copy of the appeal dt.d, 12.06.2000 is 

annexed herewith and marked a ANNEXURE-

IX.. 

:;ont.d., 	'.1- 
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.11.. 	that. the applicant begs to state that t h e 

applicant, had officially su rrendered the quarter allot-

ed to him as per le'.ter dt.d.. T.L.2000 (Annexure-I) on 

the information received by the respondent No. 3 that he 

had s ub.lett.ed the quarter and the authorities had also 

recovered the damage ren' As such, now the action of 

the authorities in i.møosing a minor, penalty of st.oppage 

of next increment for 2 years without cpmmutat.i.ve  effect 

is ii leqal and arbitrary and that there can he no,iust.i-

fi.cation in not giving him house rent. allowance as' 

admissible to him as per Railway Board's circular. 

5.. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

i) 	For that., the impugned order of imposing a 

pe.nal.t.y of stoppaqe of next incrEment for two years 

without commutative EffEct was passed in violation of 

rules and in flagrant violation of the principles of 

natural :justice and as such the impugned ordEr is bad 

in law and is liable to be set aside. 

For that, the action of the authorities in 

imposing the penalty by a non-speaking order on the 

carge of subletting even after recovering thE. damage. 

rent on the same charge is. whol. ly illEgal and arbitrary 

and such action is not sustainablE, in law and as such 

the impugnEd order is li.ahl..e to he set aside.. 

Contd ,.,.,./- 



- 	 .. . 

For that., establishment rule. :17 of the HOUSO 

Rent Al.lowance entitles a railway servant to House Rent 

ii.owance if he is debarred from otme.nt of railway 

guarter due to sublett.inq and as such, the action of the 

authorities in not giving the al... owance is illegal and 

arbitrary and is not sustainable in law.. 

For that the applAcant was debarred from 

occupying the. guarter without giving him any opportunity 

of being heard and as such the action of the authority 

is had in law and liable. to be se.taside, 

For that in any view of the matter thE appli- 

cant is entitled to housee, rent all otAtance and that not 

being done. the action is liable, to hE set aside., 

DE'rILs OF REMEI:)y EXHAI.JSTED 

'The appi..icant had re.presente.d against the 

order of imposing penalty (Anne.xure.-V:iI:[) by his appeal 

dated 12 ..06.2000 (Anne.xure-IX) and there. has been no 

response.,, 

MALi ERS NOT PRFVTOUSIY F IL ED OR PENDING WIETH  

NY 01. HE:R COURT.. 

That appl...cant further declares that he. has 

/ . , 	 . 	
Cantd, 
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not previously filed any appl.icati.on/rit petition or 

suit reqardinc t h e matter in respect of which this 

aPPl. cation has been made before any court of Iaw or any 

other authority or any other Bench of this Hon'hle 

1 ribunal. and no such appl.icat.ionJrit application or 

suit. is p5ndinq before any of them. 

2. 	PRrn'ER 

• 	::it is,, therefore, prayed that Your Lord- 

• ships wouId he pleased to admit this 

•appiicaton., ca....for the entire records 

of the case., ask the respondents to show 

cause as to 'jhy the applicant, shall not 

be qive.n the hot.ise. rent allowance. as 

permissib..e u n d e r the. Rule. a n d A s to why 

the appe.l.lat.e authority (Respondent. No.2) 

should not be directed to dispose of t h e 

appeal Mi.thout further delay a n d 	a f t e r 

hearinq the parties and perusinc 	the. 

causes shot?jn, if any,, he pleased to direct 

the authorities to qi ye house rent a)...ow-

ance as admissible to the applicant, and 

direct. the Respondent. No.. 2 to dispose of 

the pe.ndinq appeal dtd, 12.6.2000 with a 

speakinq order within a stipulated time 

and/or pass any other order/ orders as 

your Lordships may deem fit and proper. 

And for this act of your kindness, the app)...icant as in 

duty hound shall ever pray,. 	. 

Cont.d..... 



INTERIM ORDER 	NIL.. 

.1 ) 

	 DoF:s NOT cRISE. 

POSTAL. ORDER NOGS DATED 	i. -OF 

(;t..iWAHATI posr OF F ICE 1.5 ANN EXED. 

.12 
	LIST OF ENCLOSURE 

As stated in the index.. 

k/ 

Cont.d, .1- 
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VERIF ICATJ:oN 

• 	1, Shri Chandi Nat.h Sarma, son of Late Rat.nesjar $arma, 

• aged about S5 years, resIdEnt of Kushal.naqar. P(J. 

E.amunimaidan., Gujahati-2.1 in the district, of Kamrup, 

ssam, do hereby, verify that the statements made in 

paragraphs No,  

are true to my personal knol.edqe and the statement 

made in paragraphs believed to be 

true on legal advice and that :r have not suppressed any 

material fact. - 

• Place c3 4 i 

• 	DatE.. 	 Signature of the applicant. 

Contd. ,, 
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To 
	 Dat 07/01/2000 

The Sr.rl4E/NGC N.F.Rly. 

2trough'prbper channel. 

ib :- surrendering of Rly.Qr.No.332/c at New (iwahati 

Rly. Colony* 

sir, 

with due respect I would like to lay the following 

few lines for your kind consideration please 

That Sir, Rly.Qr.No.332/c at NGC Rly Colony was 

alloted in favour of me againt your letter No..258/n/NGc/1 

dated 15.12.93.. But Sir, I have to stay with my old ailing 

mother where she lives at her own house at Hangrabari and 

needs frequent nursing as I am only the son of herto do 

some 

aie to the above circumstances I do hereby surrender 

ing my Rly Qr.o9332/c type II w.e.f. 15.01.2000 . 

Therefore I request you would be kind enough to 

consider my case and oblige please 

Thanking you 

Yours faithfully. 

C .N.Sarma 

J• E 11(E) 
Dl. Shed NGC 

Date 07.01.2000 

.... 

4, 
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ANNEXIJRE_Ifl 

N. F. Railway 	N. F. MLG 40 A 
RB—GK 	19 No. G/NGC/2 	 Dated 25.01 • 2000 

Frcm :- SSE((W) NGC 	 To Sr. DME/D/NGC 

N. F. Ri y. 	- 	N. F. Rly 

Sub :- Vacation report of Rly. Qr.No. 332/C 

Ref :- Type—Il, electrified of NGC. 

SDME/D/NGC5 1./No. W258/D/NGc/2 dt. 07.01.2000. 

In continuation of the 1./No ,  under ref. the RLy. Qr.No. 

332/C, Type—Il at NGC has been vacated by Sri C. N. Sharma, 

JE/IJ/D on date 25. 01.2000. 

Accordingly ,  the said Qr, has been kept under lock and Key 

of SSE(W)NGC on 25.01.2000. 

Moreover it is vadiated from this end that the said Qr, 

may be alloted to the next senior most immediately to prevent 

unauthorise encroachment etc. 

Sd/_Illegible, 	- 

Section Engineer (Works) 

N. F. Railway New Guwahati. 

Copy to : 

DGWG/MLG 
SDEWMLG 	' For information plase. 

I 

Sri C. N. Sharr4a 

JE/II/D 

Sedtion Engineer(Works) 
- 

N. F. Railway New Guwahati. 

0 •.. .. . . . 



TO 

¼ 	SR.DME/DSL/NGC 

N.F.Rly. 

AM _!XJ RE-s :w1_ 

Sub :-s House rent allowance 

Ref :-s ssE(w) NGC'e I/NO G/N(C12 dated 25.01.2000 . 

With reference to the above, the Riy.Qr.o. 

332/c TIpe -sil at NGC has been vacated by me to 

SSE/W/NGC on 25,01.2000 

I therefore,like to request you, to grant House 

rent alloWance in favour of me 

Thanking you ,Sir. 

Yours faithfully, 

C.N.Sarma 

abOv 	 JE.II(EL) 

NGC Diesel shed 

Date 3.2.2000 

•. . 

•*testcd IM; 
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N0.NIL 

To 

The Sr.IE/D/NGC N.F.Rly. 

Through proper channel 

ub : Defence of Memorandum . 

Ref :.. Your. mnorandum NO.M/258/E)/NGC tI dated 9.3.2000 

5ir. 

Respectfully I beg to state that the following as 

defence against the memorandum cited above,I did not subteted 

my Qr.No. 332/c Type II NGC which have been changed in the 

memorandum .That sir in the month of Nov* 1999 my family was 

out of Guwahati due to physical trouble of my wife.Euring 

the period my relative was there to loc4ing after my Qr.' 

would like to say that sanebody wrongly reported. to sr.DENàMLG 

about sublet the Qr.albsequently I surrendered my Qr. on 

25.1.2000 vide your letter IIo.M/258/1)/NGCI'2 dated 7.1.2000 

Moreover damage rent has been charged fran my salary w.e.f. 

15911.99 .so the charge brought against me is not true 

Therefore I request you that you would be kind enough 

to consider my case and excuse me fran the charge which has 

been brought against me . 

Thanking you Sir. 

yours faithfully1 

c.N.Sarma 
JE..IILElat ) gc 

Att 	
UY . I • • • • • 
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